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THE HIMACHAL PRADESH DRUGS AND CONTROLLED SUBSTANCES
(PREVENTION, DE-ADDICTION AND REHABILITATION) BILL, 2025

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
to control, regulate and prevent the abuse of drugs and controlled substances and to
establish de-addiction centres, for the rehabilitation of addicts and for matters connected therewith

and incidental thereto.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sseventy-sixth Years
of the Republic of India as follows:—

CHAPTER-I
PRELIMINARY

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
Drugs and Controlled Substances (Prevention, De-addicition and Rehabilitation) Act, 2025.



(2) 1t shall come into force on such day as the State Government may by notification in
the Rajpatra (e-Gazette), Himachal Pradesh, appoint.

2. Definitions.—In this Act, unless the context otherwise requires, —

(@)

(b)

(©)

(d)
(e)
()
(9)
(h)

(i)

()

(k)

()
(m)

(n)

“addict” means a person who has dependence of any drugs and controlled

substance, but is not involved in their manufacturing, selling, transporting,

importing or exporting;

“commercial, large and small quantity” in relation to controlled substance, means

any quantity as notified by the Government keeping in view the nature of

substance;

“consumer” means in relation to any person who possesses, sells, purchases,

transports, imports, exports or uses controlled substance without valid

prescription or license;

“controlled substance” means any such substance including a drug, as may be

prescribed, having regard to its potential for addition;

“conveyance” means a conveyance of any description whatsoever and includes

any animal, aircraft, vehicle or vessel, etc;

“drug” means any drug as may be prescribed having regard to its potential for

addiction;

“Government” or “State Government” means the Government of Himachal

Pradesh;

“illicit traffic” in relation to controlled substances means production, possession,

sale, purchase, transportation, warehousing, concealment, use or consumption,

import or export of controlled substances and in dealing with any other activities

of controlled substances;

“licensed dealers” means the traders who have the drug license or the trade

license to stock and sell the controlled substances or the holders of trade license to

sell such substances;

“manufacture”, in relation to controlled substance, includes—

(i) all processes other than production by which such substances may be
obtained;

(if) refining of such substances;

(iii) transformation of such substances; and

(iv) making of preparation (otherwise than in a pharmacy on prescription) with or
containing such drugs or substances;

“notification” means notification published in the Rajpatra (e-Gazette), Himachal

Pradesh;

“prescribed” means prescribed by rules made under this Act;

“preparation” in relation to a controlled substance, means any one or more such

substances in dosage form or any solution or mixture, in whatever physical state,

containing one or more such substances; and

“public servant” means a public servant as defined under clause (28) of section 2

of the Bharatiya Nyaya Sanhita, 2023.

CHAPTER-II
PREVENTIVE MEASURES

3.  Government to take measures for preventing and combating abuse of and illicit
traffic in controlled substances, etc.— (1) Subject to the provisions of this Act, the Government
shall take all such measures as it deems necessary or expedient for the purpose of preventing and
combating abuse of controlled substances and the illicit traffic therein.



(2) In particular, and without prejudice to the generality of the provisions of sub-
section (1), the measures which the Government may take under this sub-section include measures
with respect to all or any of the following matters, namely: -

(@) co-ordination of action by various officers, departments and other authorities-
(i) under this Act; or

(if) under any other law for the time being in force in connection with the
enforcement of the provisions of this Act;

(b) identification, treatment, detoxification, education, after care, rehabilitation and
social re-integration of addicts, awareness generation, skill development,
vocational training, surveys etc.;

(c) such other matters as the Government deems necessary or expedient for the
purpose of securing the effective implementation of the provisions of this Act and
preventing and combating the abuse of controlled substances and illicit traffic
therein.

(3) The Government may, if it considers necessary or expedient so to do for the purposes
of this Act, by notification, published in the Rajpatra (e-Gazette), Himachal Pradesh, constitute an
Authority or a hierarchy of authorities, by such name or names as may be specified in the
notification for the purpose of exercising such of the powers and functions of the Government
under this Act and for taking measures with respect to such of the matters referred to in sub- section
(2) as may be mentioned in the notification, and subject to the supervision and control of the
Government and the provisions of such notification, such authority or authorities may exercise the
powers and take the measures so mentioned in the notification as if such authority or authorities has
been empowered by this Act to exercise those powers and take such measures.

CHAPTER 111
STATE FUND FOR DE-ADDICTION AND REHABILITATION OF ADDICTS

4. State Fund for de-addcition and rehabilitation of drug addicts etc.— (1) There
shall be constituted a Fund to be called the State Fund for rehabilitation of addicts by the
Government and shall be utilised and managed in such manner as may be prescribed by the
Government for drug demand reduction, treatment, detoxification/de-addiction, rehabilitation of
addicts, preventive education and awareness, capacity building, focused intervention in vulnerable
areas, skill development, vocational training and livelihood support of ex- addicts, surveys, studies,
evaluation and research etc.

(2) The Government shall maintain proper accounts of funds or grants provided by the
State Government or Central Government, donations, fine under Corporate Social Responsibility
(CSR), as the case may be and other relevant records of the State Fund including the income and
expenditure accounts in such form as may be prescribed by the Government in consultation with
the Comptroller and Auditor-General of India.

(3) The accounts of the State Fund shall be audited by the Comptroller and Auditor-
General at such intervals as may be specified by him.

(4) The Comptroller and Auditor-General and any person appointed by him in connection
with the audit of the accounts of the State Fund shall have the same rights, privileges and authority



in connection with such audit as the Comptroller and Auditor-General generally has in connection
with the audit of the Government accounts, and in particular, shall have right to demand production
of books of accounts, connected vouchers and other documents and papers and to inspect any of the
offices of the State Fund.

CHAPTER-IV
PROHIBITION, CONTROL AND REGULATION

5. Prohibition of certain operations.—No person shall sell, stock for sale, trade or
transport in any controlled substance without a valid license under the Drugs and Cosmetics Act,
1940 and any law, as may be prescribed:

Provided that, and subject to the other provisions of the Act, the possession of verifiable
quantities for medicinal purposes with a valid prescription of registered Medical practitioner or
Medial Officer shall be permissible.

CHAPTER-V
OFFENCES AND PENALTIES

6. Punishment for contravention in relation to controlled substances.—(1) Whoever,
in contravention of any provision of this Act, manufactures, possesses, sells, purchases, transports,
imports, exports controlled substance —

(@) involves small quantity, shall be punishable with rigorous imprisonment for a
term which shall not be less than two years but may extend to five years and shall
also be liable to pay fine which shall not be less than twenty thousand rupees but
may extend to fifty thousand rupees;

(b) involves large quantity, with rigorous imprisonment for a term which shall not be
less than five years but may extend up to seven years and shall also be liable to
pay fine which shall not be less than fifty thousand rupees but may extend to one
lakh rupees;

(c) involves commercial quantity, with rigorous imprisonment which shall not be less
than ten years but may extend up to fourteen years and shall also be liable to pay
fine which shall not be less than one lakh rupees but may extend to two lakh
rupees:

Provided that any addict, who is charged with an offence punishable under clause
(a) for the first time, voluntarily seeks to undergo medical treatment for de-
addiction from a hospital or an institution maintained or recognised by the
Government and undergoes complete treatment shall not be liable to prosecution
under the said clause:

(2) If the public servant contravenes any provisions of this Act, he shall be punished with
rigorous imprisonment for a term which may extend to one and half times of the term of
punishment, and also be liable to fine, which shall extend to one and half times of the amount of
fine.

7. Offence of selling controlled substance to children.— Any person who sells or
supplies controlled substance to any individual under the age of eighteen years, shall be guilty of an
offence punishable with rigorous imprisonment for a term which may extend to one and half times



of the term of punishment, and also be liable to fine which shall extend to one and half times of the
amount of fine.

Explanation.—The term supply shall include any act of providing, gifting, or otherwise
making available such substances whether for monetary gain or any other reason.

8. Enhanced penalties for offences near educational institutions.—(1) The area within
500 meters from the boundary of any school, college, or educational institution shall be a special
enforcement zone, with increased surveillance to deter controlled substance related activities.

(2) If the sale or supply of controlled substance takes place within special enforcement
zone, the offender shall be liable to imprisonment for a term not less than ten years, which may
extend to life imprisonment, and a fine not less than two lakh rupees.

9. Punishment for allowing premises, etc., to be used for commission of an
offence.—Whoever, being the owner or occupier or having the control or use of any house, room,
enclosure, space, place, animal or conveyance, knowingly permits it to be used for the commission
by any other person of an offence punishable under any provision of the Act, shall be punishable
with imprisonment for a term not less than five years but may extend to ten years and fine which
shall not be less than fifty thousand but may extend to one lakh rupees.

10. Punishment for financing illicit traffic and harbouring offenders.—Whoever
indulges in financing, directly or indirectly, any of the activities specified in clause (j) of section 2
or harbours any person engaged in any of the aforementioned activities, shall be punishable with
rigorous imprisonment for a term which shall not be less than ten years but which may extend to
fourteen years and shall also be liable to fine which shall not be less than two lakh rupees but which
may extend to five lakh rupees:

Provided that the court may, for reasons to be recorded in the judgment, impose a fine not
less than five lakh rupees.

11. Punishment for abetment and criminal conspiracy.—Whoever abets, or is a party to
a criminal conspiracy to commit an offence punishable under this chapter, shall, whether such
offence be or be not committed in consequence of such abetment or in pursuance of such criminal
conspiracy and notwithstanding anything contained in section 56 of the Bhartiya Nyaya Sanhita,
punishable with punishment provided for the offence.

12. Enhanced punishment for offences after previous conviction.—Any person who
has been convicted of the commission of, or attempt to commit, or abetment of, or criminal
conspiracy to commit, an offence punishable under this Act with the same amount of punishment
shall be punished for the second and every subsequent offence with rigorous imprisonment for a
term which may extend to one and half times of the maximum term of punishment, and also be
liable to fine which shall extend to one and half times of the maximum amount of fine:

Provided that the court may, for reasons to be recorded in the judgment, impose a fine
exceeding the fine for which a person is liable.

13. Punishment for offence for which no punishment is provided.—Whoever
contravenes any provisions of this Act or any rule or order made thereunder for which no
punishment is separately provided in this chapter, shall be punishable with imprisonment for a term
which may extend to six months, or with fine which may extend to twenty thousand rupees, or with
both.



14. No suspension, remission or commutation in any sentence awarded under this
Act.—Notwithstanding anything contained in the Bhartiya Nagarik Suraksha Sanhita or any other
law for the time being in force, and save as otherwise provided in this Act, no sentence awarded
under this Act shall be suspended, remitted or commuted.

15. Presumption of culpable mental state.—(1) In any prosecution for an offence
under this Act which requires a culpable mental state of the accused, the court shall presume the
existence of such mental state but it shall be a defense for the accused to prove the fact that he had
no such mental state with respect to the act charged as an offence in that prosecution.

Explanation:-In this section “culpable mental state” includes intention, motive, knowledge
of a fact and belief in, or reason to believe a fact.

(2) For the purpose of this section, a fact is said to be proved only when the court believes
it to exist beyond a reasonable doubt and not merely when its existence is established by a
preponderance of probability.

16. Constitution of Special Courts.—(1) The Government in consultation with the High
Court of Himachal Pradesh may, by notification, designate a Court of Sessions Judge as the Special
Court for the purpose of speedy trial of the offences under this Act.

(2) Save as otherwise provided in this Act, the provisions of the Bhartiya Nagrik Suraksha
Sanhita (including the provisions as to bail and bonds) shall apply to the proceedings before a
Special Court and for the purposes of the said provisions, the Special Court shall be deemed to be a
Court of Session and the person conducting a prosecution before a Special Court, shall be deemed
to be a Special Public Prosecutor:

(3) No prosecution under this Act shall be instituted by an officer below the rank of
Deputy Superintendent of Police.

17. Protection of witnesses.—(1) The Special Courts shall have the authority to order
the protection of witnesses involved in cases under this Act, including measures such as anonymity,
police protection and relocation, if necessary.

(2) The Government shall establish a witness protection programme to support individuals
who may be at risk due to their involvement in the prosecution of controlled substance related
crimes.

18. Offences to be cognizable and non-bailable.—(1)  Notwithstanding anything
contained in the Bharatiya Nagarik Suraksha Sanhita, —

a) every offence punishable under this Act shall be cognizable; and
b) no person accused of an offence punishable under this Act shall be released on
bail or on his own bond unless —

(i) the Public Prosecutor has been heard and also given an opportunity to oppose
the application for such release; and

(if) where the Public Prosecutor opposes the application and the court is satisfied
that there are reasonable grounds for believing that he is not guilty of such
offence and that he is not likely to commit any offence while on bail.



(2) The limitations on granting of bail specified in clause (b) of sub-section (1) are in
addition to the limitations under the Bharatiya Nagarik Suraksha Sanhita or any other law for the
time being in force.

19. Power of Court to release certain offenders on probation.—(1) When an addict is
found guilty of an offence punishable under section 6, and if the court by which such person is
found guilty is of the opinion, regard being had to the age, character, antecedents, or physical or
mental condition of the offender, that it is expedient so to do, notwithstanding anything contained
in this Act or any other law for the time being in force, the court may, instead of sentencing such
person at once to any imprisonment, with the person’s consent, direct that such person be released
for undergoing medical treatment for detoxification or de-addiction from a hospital or an institution
maintained or recognized by the Government, and to appear and furnish before the court within a
period not exceeding six months, a report regarding the result of his treatment and, in the
meantime, to abstain from the commission of any offences.

(2) If it appears to the court, having regard to the report regarding the result of the
treatment furnished under sub-section (1), that it is expedient to do so, the court may direct the
release of the offender after due admonition, and for abstaining from the commission of any
offence during such period as the court may deem fit to specify or on such person’s failure so to
abstain, to appear before the court and receive sentence when called upon during such period.

CHAPTER-VI
PROCEDURES

20. Procedure in making confiscation.—(1) In the trial of offences under this Act,
whether the accused is convicted or acquitted or discharged, the court shall decide whether any
article or thing seized under this Act is liable to confiscation and if it decides that the article is so
liable, it may order confiscation accordingly.

(2) Where any article or thing seized under this Act appears to be liable to confiscation
under this Act, but the person who committed the offence in connection therewith is not known or
cannot be found, the court may inquire into and decide such liability, and may order confiscation
accordingly:

Provided that no order of confiscation of an article or thing shall be made until the expiry of
one month from the date of seizure, or without hearing any person who may claim any right thereto
and the evidence, if any, which he produces in respect of his claim:

Provided further that if any such article or thing, other than controlled substance, or if the
court is of opinion that its sale would be for the benefit of its owner, it may at any time direct it to
be sold; and the provisions of this sub-section shall, as nearly as may be practicable, apply to the
net proceeds of the sale.

21. Power of entry, search and seizure.—Save as otherwise provided in this Act, the
provision of chapter V with regard to the procedure of the Narcotic Drugs and Psychotropic
Substances Act, 1985, shall be applicable under this Act.

CHAPTER-VII
ESTABLISHMENT OF DE-ADDICTION AND REHABILITATION CENTRES

22. Power of Government to establish De-addiction and Rehabilitation Centres.—(1)
The Government shall have the power to establish and maintain, as many de-addiction and
rehabilitation centres, as it thinks fit, across the State to provide identification, treatment,



detoxification, counselling, social reintegration services, etc. to individuals affected by drug
addiction and such centres shall be managed and established in collaboration with private
organizations, Non- Governmental Organizations (NGOs), and international bodies, as the case
may be.

(2) The establishment, appointment, maintenance, management and superintendence of the
centres referred to in sub-section (1) and the appointment, training, powers, duties and persons
employed in such centres and all such matters connected thereto, shall be in such manner, as may
be prescribed.

23. Standards and regulation.—The State Government shall prescribe minimum
standards for the operation of rehabilitation centers, including the qualifications of staff, the quality
of medical and psychological care, and the availability of facilities for vocational training and
education and such rehabilitation centers shall be subject to regular inspections by government-
appointed bodies to ensure compliance with these standards.

24. Monitoring and evaluation.—The effectiveness of rehabilitation centers shall be
monitored through regular evaluations, including assessments of treatment outcomes, patient
satisfaction and re-integration success rates. The State Government shall publish annual reports on
the performance of rehabilitation centers, including recommendations for improvements and
expansions.

25. Community involvement and support.—(1) The State Government shall encourage
community involvement in the operation and support of rehabilitation centers, including the
participation of volunteers, local organisations, and recovered individuals who can provide peer
support.

(2) Public awareness campaigns shall be conducted to reduce the stigma associated with
drug addiction and to promote the importance of rehabilitation and social reintegration.

26. Specialised Rehabilitation Programmes.—(1) The State Government may
establish specialised rehabilitation programmes within these centers for specific groups, such as
women, juveniles, students, transgender and individuals with co-occurring mental health disorders.

(2) The specialised programs shall address the unique needs of these groups and provide
tailored support to facilitate their recovery and reintegration.

(3) The Government shall prescribe special provisions, for preventive education,
awareness generation, capacity building, treatment of drug addicts, setting quality standards,
focused intervention in vulnerable areas, skill development, vocational training and livelihood
support of ex-addicts, surveys, studies, evaluation, research, etc.

CHAPTER-VIII
MISCELLANEOUS

27. Protection of action taken in good faith.—No suit, prosecution or other legal
proceedings shall lie against any officer of the Government or any other person exercising any
powers or discharging any functions or performing any duties under this Act, for anything in good
faith done or intended to be done under this Act or any rule or order made thereunder.



28. Power to make rules.—(1) The Government may, by notification in the Rajpatra
(e-Gazette), Himachal Pradesh; and after previous publication, make rules for carrying out the
purposes of this Act.

(2) Every rule made under this Act shall be laid, as soon as may be, after they are so made,
before the State Legislative Assembly, while it is in session, for a period of not less than fifteen
days, which may be comprised in one session or in two successive sessions and, if before the expiry
of the session in which they are so laid or of the session immediately following, the Assembly
makes any modification(s) in the rules or the Assembly decides that the rules should not be made,
such rules shall have effect only in such modified form or be of no effect, as the case may be.
However, any such modification or annulment shall be without prejudice to the validity of anything
done earlier thereunder.

29. Power to remove difficulties.—(1)  If any difficulty arises in giving effect to the
provisions of this Act, the State Government may, by general or special order, published in the
Rajpatra (e-Gazette), Himachal Pradesh, make provision, not inconsistent with the provisions of
this Act, as appears to it to be necessary or expedient for the purpose of removing the difficulty:

Provided that no such order shall be made after the expiry of a period of two years from the
date of commencement of this Act.

(2) Every order made under this section shall, as soon as may be after it is made, be laid
before the State Legislative assembly.

30. Act not in derogation of any other law.—The provisions of this Act shall be in
addition to, and not in derogation of, any other law for the time being in force regulating any of the
matters dealt with in this Act except specifically provided therein.

STATEMENT OF OBJECT AND REASONS
The rising threat of drug abuse and illicit trafficking poses serious risks to public health,
social stability, and economic progress. This Bill aims to control and prevent drug abuse through
stringent legal measures while promoting rehabilitation and reintegration of addicts.

Key measures in the Bill include:

e Establishment of a State Fund to finance de-addiction, rehabilitation, preventive
education, and livelihood support for recovered individuals.

e Harsher punishments based on drug quantity, with stricter penalties for repeat
offenders.

e Enhanced penalties for selling drugs to minors, trafficking near educational
institutions, and using premises for illegal activities.

e Creation of De-addiction and Rehabilitation Centers offering detoxification,
counseling, skill development, and vocational training for successful reintegration.



e Witness protection measures ensuring anonymity, relocation, and police protection to
encourage testimony in drug-related cases.

e Introduction of Special Courts to expedite trials for drug-related offences, ensuring
efficient judicial processes.

This Bill combines punitive, preventive, and rehabilitative approach, aiming at to reduce
drug demand and support recovery efforts. Enacting this Bill will strengthen legal, social, and
financial frameworks to curb drug abuse and trafficking, ensuring public safety and community
well-being.

This Bill seeks to achieve the aforesaid objectives.

(Col. (Dr.) DHANI RAM SHANDIL)
Minister-in-Charge.

SHIMLA:
The ..o, 2025

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 28 of the Bill seeks to empower the State Government to make rules for carrying out
the purposes of this Act. The proposed delegation of powers is essential and normal in character.




